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[ ;MOnourable Sup reme Court by the Government
: & |Oof Orissa and the case is subjudice. In 953/
‘l the meamwhile, the Honourable High Court of VZ'" o
‘ Orissa, by an order dated 14-12-1995 in }‘m BLL\/\JL
0.J.C. No,7286/1995, filed by the applicant, V01
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is thus , in active process.

:'a‘re going to hold an examination for

ipromotion to the Post of Junior Telecom ; H o 0 /M&M
fOf.‘ficef, under 15 pet cent departmental X/L : .
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- quota for the year 1993-94, an 10th and ilth Sr’/w )rg

ihebruary, 1996, The applicant is overaged
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by the local Revenue Authoritie s,
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interestyin the inte rim period.‘ it is hereby i
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?is prepared to give an undertaking that if

‘he is unable to produce a SC certificate from

the said Tahasildar beforef;ublication of
‘results of the proposed examination, he Bhall
i 'have no claim whatscever toc press for
K{declaration Oof the result,or tc othemwise
;press for consideration of his case for

I ;promotion to J.T.0., This is considered

;a reasonable request and undertaking,
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